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1. Unien of India throuah the Eﬁ;gi:.
N .E. Railway, Gorakhpur.

chief Mechanical Engineer, N.E. Rallway,

Izatnagar.

o hji | 3. Uivisional Railway Manager, N.E.Railway,

OB Ilzatnagar.
! 4, Divisional Mechanical Engineer ( #oco)
1

: e 4 M.E. Railway, Izatnagar. oy

.isves Applicants.

(By Advocate shri Lal Ji sinha )
\lersus

smt. Prem 3Salthl ¥apoor,

’—a
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!' widow, R/0 352, Subzi Mandi,

‘ Sadar Bazar, District-Mathura.

2. Sunil Kapper,{Major son},
R/o 352, Subzi Mandi, Sadar Bazar,
Digtrict-Mathura.

3. Prescribed Authority (GCity Magisterate)
Mathura.

4, Illrd Additional District Judge, Mathura.

.+esees Responden

(By Advocate shri R.N. Saxena)
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qQua sﬁing the jmmt and order d te
-passod by III Additional Mmiﬁ Fodi . Mz
in G A, no. 56 of 1989,

. s 5 Y.
5 [E 2. The respondent no. 1 had filed a eaase

before prescribed Authority under payment of wa ""‘j‘f._',
il j

Act claiming a sum of & 54000/- being the amount 3

alleged to have been illegally withheld by the

b
-

Feilway Administratiom, The applicstion was allowed.
The appeal filed against the order of the Prescribed

'_" Authority has been dismissed by the IIIrd Additional
W District Judge Mathura by order dated 28, 11,1989, |
| il 1'

This application has been filed for quashing the meﬁ'ﬁh
passed by the III Additional District Judge, Mathura, "i

=4

and the Prescribed Authority, _ ':a

3. The Hon'ble Suxr eme Court in the decision Q

¥ o reported in SR 1997 (1) 333 Unicon of India Versus &
Punnai Lal and others has held that the prescribed _ 1

Authority and the District Judge not being submﬂmﬁn 'J.'
tc the Administrative Tribunal. 0.A. against J.a@b

orders is not maintainable. In that view of the matter
this application is not maintainable and the same is
accordingly dismissed., It will, however, be open

to the applicant to move the Appropriate Forum for _
seeking their remedy, There will be nc order as to
s | costs. £l '




